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ORDER

PER SHRI L. N. GUPTA, MEMBER (T)

The present CP(IB)-450(ND)2022 is filed by the Applicant/
Voluntary Liquidator of the Corporate Person under Section 59(7) of the
IBC, 2016 read with the IBBI (Voluntary Liquidation Process)
Regulations, 2017 (for brevity, the “VLP Regulations”) with a prayer for
seeking dissolution of the Corporate Person namely, Lastline

Technologies Private Limited (for brevity, the ‘Company’).

2. M/s. Lastline Technologies Private Limited is a Company
incorporated on 18.09.2018 under the Companies Act, 2013 with CIN
U72900DL2018FTC338749. The registered office of the company is
situated at 37 Floor, Hindustan Times House, 18-20, Kasturba Gandhi
Marg, New Delhi - 110001, falling within the Territorial Jurisdiction of

this Tribunal.

3. It is stated by the Applicant that the Voluntary Liquidation
Process (VLP), under the provisions of IBC, 2016 read with VLP
Regulations, commenced by the Applicant/Company by passing a
Special Resolution in the Extra Ordinary General Meeting (EOGM) of its
members held on 29.09.2021, which is the date of voluntary liquidation
commencement. It is further stated that Mr. Vasudevan Gopu, IP was
appointed to act as Voluntary Liquidator in the aforesaid EOGM. The
scanned copy of the said Resolutions is reproduced below for immediate

reference:
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N |3st

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE MEMBERS AT EXTRA-
ORDINARY GENERAL MEETING OF LASTLINE TECHNOLOGIES PRIVATE LIMITED HEI D
ON SEPTEMBER 29, 2021.

APPROVAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY

“RESOLVED THAT pursuant to the provisions of Section 59 (3) (¢} of Insolvency and Bankruptcy
Code, 2016, Insolvency and Bankruptey Board of India (Voluntary Liquidation Process) Regulations,
2017 and subject to receipt of order from Hon'ble National Company Law Tribunal, New Delhi Bench,

the Company be liquidated voluntarily;

RESOLVED FURTHER THAT the Dircctors of the Company be and are hereby severally authorised
to do all such acts, deeds and things as may be necessary ta give offect to the afaresaid rocalintion
including signing and filing of the necessary forms and documents with the Registrar of Companies,

New Delhi.”

** Certified True Copy **

For and on behalf of §
Lastline Technologies Private Limited

'

" Devffumar Ramamoorthy
Director
DIN: 02207794

Date: September 29, 2021
Place: Chennai
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE MEMBERS AT EXTRA-
ORDINARY GENERAL MEETING OF LASTLINE TECHNOLQGIES PRIVATE LIMITED HELD
ON SEPTEMBER 29, 2021

APPROVAL FOR APPOINTMENT OF LIQUIDATOR AND FIXING OF REMUNERATION

“RESOLVED THAT pursuant lo Section 59 (3) (<) of the Insolvency and Bankruptey Code, 2016, Mr.
Vasudevan Gopu, an [nsolvency Professional (having IP Registration Number: [BBI/1PA-002/1P-
N00291/2017-18/10819) and having office at 11A, Collector Sivakumar Street, KK Pudur, Coimbatore-
641038, Tamil Nadu, is hereby appointed as Liquidator of the Company for the purpose of voluttar ¥
liquidation, with all the such powers vested on him to act as liquidator of the company in accordance
with the applicable law in force;

RESOLVED FURTHER THAT Mr. Vasudevan Gopu, the Liquidator of the Company for the pu rpose
of voluntary liquidation of the Company be remunerated in the following manner:

i. One-time Lump sum fee of Rs. 75,000/- (excluding all applicable taxcs) payable on
appointment.

ii. Winding up costs, charges and other out of pocket expenses shall be in addition to the
remuneration mentioned in point (i) above,

RESOLVED FURTHER THAT the Directors of the Company be and are hereby severally authorised
to sign and file such forms as may be required in this regard.”

** Certified True Copy **

For and on behalf of
Lastline Technologics Private Limited

Devgkumar Ramamoorthy
Director
DIN: 02207794

Date: September 29, 2021
Place: Chennai

Lastline Technologies Private Limited | CIN: U72900DL.2018FTC338749 | Regisler&i Address-3id
Floor, Hindustan Times House, 18-20, Kasturba Gandhi Marg New Delhi 170001 India |
Email ID: dramamoorthy@vmware.com | Tel No. + 91 9176678600
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4. It is submitted that the Directors of the Company have given
Declaration of Solvency on Affidavits stating that “(i) A full inquiry was
made into the affairs of thé company and based on the inquiry the
Director have formed an opinion that the Company will be able to pay
its debt in full from the proceeds of assets to be sold in voluntary
liquidation, (ii) The Company is not being liquidated to defraud any
person.” The Affidavits of Declaration of Solvency by the Directors are

reproduced below:

)
i AFFIDAVIT
i

i, Devakumar Rama;’noonhy. son of Mar. Kaurpazhoaki Ramamoorthy, aged about
47 years, by o:cunn‘:jsn Service, 2t present residing at AY Pushipak Anarimonats,
10 Jagadambal Coloay, First Street, Royapettah, Chennar, Tarmil Hadu- 606014

i
do hereby affinm an‘d say as follows:

1. That § am the |{Director of Lastline Technologies Private ULimited ({the
“Company’ for sk}.ort) and | am duly autnorised to make this affidavit on ats
ehats; i

2. That 1 have n‘?\ade full enquiry into the affairs of the dCompany
abovementionaed ?and having donec so, | have formed the opinion that the
Company has rotat outstanding debt of Rs. 302,400 (Rupce Throe Hundred
Three Thausand gan-.j Four Rundred Ontly) as cn March 31, 2027 and the
Company will be ‘abie to poay its debts in full, from the Balance avaitahle in
the DBank account of the Company and accordingly the Declaration of
Sotvency enclesed herewith is correct and that the values as given in the
said statement as at March 31, 2021 showing assets and Lizbilities are correct
and are borne out of the books and records of the Company and there are no
debts or claims against the Company to my knowledge other than the debt
menuioned above;

3. That the Company is not being liquidataed 1o defraud any parsen;

4. That all the statements made in the forgoing affidavit are correct and xr%e
to our kRnowledae.
S. 1 soleminly affirm that this declaration 1s true and that it concea/;no h e

and no part of 1t is false.

Yo

Deva umar Ramamoorthy
Director
DEPONENT

Saleranly affirmaed before me this on Seplember 1+, 2021,

ie oriyg inal
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AFFIDAVIT

1, Craig Douglas Norris, son of Mr. Douglas lrwin Norris, aged about 54 years,
by occupation Service, at present residing at 705 Waltham Street Mountair
View California USA 94040,

do hereby affirm and say as follows:

1. That | am the Director of Lastline Technologies Private Limited (the
“Company” for short) and | am duly authorised to make this affidavit on
its behalf;

2.That | bhave made full enquiry into the affairs of the Company
abovementioned and having done so, | have formed the opinion that the
Company has total outstanding debt of Rs. 303,400 (Rupee Three
Hundred Three Thousand and Four Hundred Only) as on March 31, 2021
and the Company will be able to pay its debts in full, from the Balance
available in the Bank account of the Company and accordingly the
Declaration of Solvency enclosed herewith is correct and that the values
as given in the said statement as at March 31, 2021 showing assets and
liabilities are correct and are borne out of the books and records of the
Company and there are no debls or claims against the Camnpany Lo ay

knowledge other than the debt mentioned above;

3. That the Campany is not being liquidated to defraud any person;

4. That all the statements made in the forgoing affidavit are correct and

true to our knowledge.
P -

5. | solemnly affirm that this declaration is true and that it conceats nothing
and no part of it is false.

7

/i /]~

Sign: ( f,._~i/ - ™

Craig Do g(a\ Norris \———~
Director

DEPONENT

R P
Solemnly affirmed before me this on __.ﬁ,@j___ 2021.
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ACKNOWLEDGMENT

A notary public or ether officer completing this certificate verifies only the identity of the '
individual who signed the document to which this centificate is altached, and not the tuthfidlaess,
accurucy, or validity of that document.

Stae of California
County of Santa Clara)

On o Kf// % C7/~2 /__ before me. Iisp_cm@,rlz_am@._f_\,r,c.c:gls)NNota.ry:.J?ulz!ﬁE
14 7 T ) 4 . Y ¥, £ PR :;,;.
personally appeared K/Z/?/_é]jd(/éwb /u(/’i/“"“' fm,

who proved to me on the basis of satisfactory evidence to be the person(s) whose

pame(s) isfare subscribed to the within instrument and acknowledged to me that
he/shelthey execited the same in histhee/their authorized capacity(ies), and that by

his/her/their signature(s) on the instrument

I centify under PENALTY OF PERJURY under the faws of the State of California
that the foregoing paragraph is true and correct.

s s ol S ol e

oo ESRERANLA D122 £RKECLA
'1:;3"‘3\\ spiary Sultt - Catiforan
{5 T ganea Ciara Conty
f ‘\\€Z"Zﬁ.;:':f Cammittine ¢ 2128507
Q’-»J,, Comm, Dryires dor 12, (024
e

o AL bxgny: // M//.‘
//@//‘y e _;;_{";4}’.
A

WITNESS my hand and official scal

|

iz |

Notary Seal Above

3. It is further submitted by the Applicant that a certified copy of
the said Special Resolution passed in the Extra Ordinary General
Meeting of the Members of the Company held on 29.09.2021 and
Declarations of Solvency by the Directors as required under Section
59(3) of IBC, 2016 were filed by the Company with the ROC in Form

MGT-14 and GNL-2 dated 05.10.2021.

6. After confirmation of the Special Resolution passed by EOGM of
the Company, the powers of the Board of Directors of the Company were
suspended and affairs of the Company were taken over by the

Liquidator, Mr. Vasudevan Gopu with effect from 29.09.2021.
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L. It is stated that the Applicant, then issued a Public
Announcement for voluntary liquidation in “Form A” in terms of
Regulation 14 of the VLP Regulations 2017 in the “Financial Express”
(English) and “Jansatta” (Hindi) Newspapers on 01.10.2021. The copies

of the advertisement were sent to the IBBI for placing on their website.

8. It is further stated by the Applicant that it had informed the IBBI
vide its letter dated 01.10.2021 regarding Voluntary Liquidation Process

of the Applicant/Company.

29 The Applicant has annexed the Financial Statements for the

Financial Year 2019-20.

10. It is stated by the Applicant that it had opened an account by the
name of “Lastline Technologies Private Limited - In Voluntary
Liquidation” on 24.12.2021 at HSBC, Chennai Main Branch, for the

purpose of realizations and payments during the period of liquidation.

11. It is further stated by the Applicant that it had submitted the
Preliminary Report to the Company on 13.11.2021. The Applicant has
submitted its Final Report dated 16.04.2022 in compliance of Regulation
38 of VLP Regulations giving details of distribution of assets amongst
the stakeholders. A copy of the Report has also been filed with the ROC.

The scanned copy of the same is reproduced overleaf:
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FINAL REPORT BY LIQUIDATOR
As per Regulation 38 of Insolvency and Bankruptey Board of India (Voluntary Liguidation
Process) Regulations, 2017

From,

Vasudevan Gopu

Liquidator of Lastline Technologics Private Limited,
ReeAddress: | 1A, Collector Sivakumar Street.

Kk Pudur, Coimbatore-64 1038, Tamilnadu,

New Address: 18/30, Ramani Street, K.K. Pudur,

Saibabacolony, Coimbatore-6: 1038, Tamilnadu.

Email: vasudevanacs@gmail.com; vasdevangopu.ip@gmail.con
Telephone No.+91-9944937063

Registration No. IBBIIPA-002/1P-N00291/2017-18/10849

To,
Registear of Companies.
Dethi.

To.
The Insolvency and Bankruptcy Board of India
New Dethe

To,
National Company Law Tribunal,
Dethi Bench,

Copy Lo
Lastline Technologies Private Limited

1. Background

1.1 M/s. Lastline Technologies private Limited a company incorporated on 18/09/2018 under
Companies Act 2013, The Registered office of the company is situated at 3rd Floor,
Hindustan Times House, 18-20, Kasturba Gandhi Marg, New Dethi - 1100C1.

1.2 Due to decline in business activities of the company, it was proposed by board of directors of
the company to voluntarily liquidate the company under the provisions of Section 59 of the
Insolvency and Bankruptcy Code, 2016 and to make an application to National company faw
ibunal for dissclution of the company.

1.3 Fucther to that the Members of the Company at their meeting held on 29 "September 2021
approved Voluntary Liquidation of the Company and also approved my sppontment as
Liquidator of the Company.

1.4 Assets of the company were completely liquidated and distributed to the concened
stokeholders as per Section 52 of nsolvency and Sankruptey code 7016,
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FINAL REPORT BY LIQUIDATOR

A per Regulation 38 ol nsolvency and Bankruptey Board of India {Voluntary Laguidation

Process) Regulations. 2017

1.5 As the entire liquidalion process was now completed, this final ieport o heteby prepared
and submitted before the authorities in terms of Regulation 38 of Insolvency and Bankruptcy

Board of India (Voluntary Liquidation Process) Regulations, 2017.

2. Capital Structure of the Corporate Person:

2.1 The Authorised Share Capital of the company is Rupees 1,00,000/- divided inlo 10,0C0

Equity Shares of Rs. 10/- each.

2.2 The Paid-up Share Capital of the company is Rupees 1,00,000 /- divided into 10,000 Equity

Shares of Rs. 10/- each.

2.3 The Shareholding pattern of the company is as follows:

Equity sharcholders
! Noof Equity | Total Face % of
o (3
Xl No. Shareholders nddress shares of Rs, ! / v;lue of | il
Name 10/- each | Lquity shares ldi
| held held (Rs.) waing }
o KALYANI MAGNUM, TOWER 1, R i
3RD FLOOR, NO/165/2, {
ViMware
DORAISANIPALYA, 1M POST,
gy ] 4 3
& Fs):rvz;:rz ‘mad EANNERGHATTA AOAD 9999 | 99990 | 99.99% |
BANGALORE -560076 '
oo | KARNATAKAINDIA. ! . ‘
| Mr. Devakumar | : : .
Ramamoorthy 3 { ! ‘
(nominee A1, PUSHPAK APTS, 10 : ‘
JAGADAMBAL COLONY, FIRST i !
b srerenoderol | stager povaptrancuen - 1 10 Toom
3 600014, TAMILNADU, INDIA, i !
software Indid i )
Private Limited) S R ’ | ’
TOTAL | 10000 | 1,00,000 | 100% |
DIRECTORS OF THE CORPORATE PERSON
sl No. Name of the Directors Address of tt\é'bfrgczc;r::______‘_! OIN“___'
1. DEVAKUMAR RAMAMOORTHY | A1, PUSHPAK APTS, 10 JAGADAMBAL § 1
COLONY, FIRST STREET, ROYAPETTAH 02207794 !
| e, Tavi apu, soooss, wom. ||
2. JAMES ANOREW MUNK 1540, AVENIDA DE LOS PADRES |
MORGAN HILL, CALIFORNIA, 95037 075048065
» e LUSA —
3. ¢ CRAIG DOUGLAS NORRIS ! 705 WALTHAN STREET, MOQUNTAIN
i { | VIEW, CALIFORNIA, 94040 01971340
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FINAL REPORT BY LIQUIDATOR
As per Regulation 38 of Insolvency and Bankruptey Board of India (Voluntary | iquidation
Provess) Regulations, 2017

3. Financial Position of the Company as on 31% March 2021 as per audited financial statements of
the company were as under:

— liabi!itie; . Amtin Rs. i Assets AmtinRs.
{ Share Capital . 100,000 Cashand Cash tquivalents 11,18,295

| ReservesandSurplus FMABYS ] e
Qther current liabilities . 3,03,400 . : - ;
Total [ 11,18,295 | Total T 11,18,295 |

4. Assets and Liabilities of the company as on the liquidation commencement date 1.2.29.09.2021
based on the baoks of accounts of the corporate person as provided:

~_ Liabilities AmtinRs. Assets AmtinRs. |
Share Capital 100,000 Cashand Cash Equivalents | 7.68.980__ ?
Reserves and Surplus 6.68,980 . . ' §
Fowl | 768880 | Toul 768980 |

5. Solvency declaration and members approval for Voluntary Liquidation:

5.1 The Board of Directors of the company had given the Solvency declaration as neeessary unger
the Insolvency and Bankruptcy Code, 2016. Declaration signcd by the directoss is aincaed
hereto as ATTACHMENT “A”,

5.2 Further the shareholders of the Company at their meeting held on 29.09.2021 had granted
approval for initiating the voluntary Liguidation process of the Company au pt section 59 of
Insolvency and Bankeuptcy code 2016 and had approved my appointment a5 3 Lquidator of tne
Company at remuneration of Rs.75000/- (excluding GST & other applicable taxes) and in
addition to the winding up costs, charges and out of pocket expenses for the Liquidation of the
Company. A Copy of the Special Resolution passed by members of the company is annexed
hereto and marked as ATTACHMENT “B”.

5.3 As per the books of accounts, the company had no debt on the commencement of voluntary
liquication, Ience there was no roquireraent for creditor’s approval

6. Public Announcement

In compliance with Regulation 14 of the lnsalvency and Bankruptey Board of India [Voluntary
tiquidation Process) Regulations 2017 a Public Announcement calling upon the stakechnlders to
submit their claims from the company as 00 the liquidation commencement date was published
in the newspapers Financial express {English) and Janasatld {regional- Hindi) on 01st Qctover
2021 and also in IBBI website..

A Copy of the newspaper publications were annexed to this report and ma
IlcN
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FINAL REPORT BY LIQUIDATOR
As per Regulation 38 o tnsolvency and Bankruptey Buard ol India 1V oluntaoy T iguedation
Processh Regaliwtions, 2017

7. Claims received

Till the last date forsubmission of claim {i.e.28.10.2021) and subsequently till the date af
preparation of this report no claims were received by the liquidator.

Equity sharcholders of the company remained as the only class of stakeholder for distribution of
surplus liquidation funds remaining after bquidation expenses.

Final list of stakeholders prepared by ligudator 15 annexcd 1o Uns (epust ool marked oy
ATTACHMENT “0”

8. Notice to Income tax and GST authoritics

Liguidator had senl nouLe 10 Ecome 1an gssisung officer w/s Lio o wtunie toa wil 1l
communicaling 0n the commencement of voluntary liquidation process of the company

Liquidator had sent notice to GST authorities’ u/s 88 of Central Goods and Services Tax Aqt,
2017. Delhi Goods and Services Tax Act, 2017, Haryana Goods and Services Tax Act, 2017
communicating on the commencement of voluntary liquidation process of the company.

A copy of the acknowledgment for serving notice ihe authorities were herewith annexed and
marked as ATTACHMENT “€”

9, Liquidation Bank Account

A separate bank account in the name of the company was opened with HSBC bank Chenoai -
pranch, for liquidation purposes n accordance with Regulation 34 of Insolvernty and Bankrupley
Board of India (Voluntary Liquidation Process) Regulations, 2017,

Liquidation Bank statement is herewith annexed and marked as ATTACHMENT “F*.

10. Statement on sale of assets

The company had anly liquid hank halance on the commencement of voluntary hgedation
Hence there was no requirement for sale & realisation of assets.

11.Unclaimed dividends and undistributed proceeds, if any

There were no unclaimed dividends and undistributed procecds in the liquaiation process, the
assels of the company were completely liquidated and disteibuted to the concerned
stakeholders as per the distribution mechanism provided in Section 53 of Insolvency and

bankruptcy code 2016, .m"\w‘&n
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FINAL REPORT BY LIQUIDATOR
As per Regulation 38 of Insolvency and Bankruptcy Board ol India (Yoluntary Liguickaion
Process) Regulations, 2017

12. Pending Litigation
There is no litigation is pending aganst the Company.
13. liquidator's-final statement on receipts and payments

Liquidator's fina! Statement of Accounts and Registers & Ledgers maintained as per SCHEDULE
and Regulation 10 of the Insolvency and Bankruptcy Board of India {(Voluntary Liquidation
Process) Regulations, 2017 is annexed with this report and marked as ATTACHMENT “G".

Liquidation funds were distributed to the concerned stakeholders as per the distribution mechanism
proscribed under Section 53 of the Insolvency and Bankruptcy Code, 2016.

This Final report is hereby submitted befare the National Company Law Tribunal, Insolvency and
Bankeuptey Board, Repistrar of Companies and to the Company in compliance with «caulation 38 of
Insolvency and Bankruptey Board ol India (Velunlary Liquidation Procesy) Regulations, 2017,

I LA
Dater 1o -1

P . X S 3
Place: C\, VLA A

~.

in\

QO

7

*,‘Zh " o

= Masudevag Gopu

“ f':ti({u gator of Lastline Technologies Private Limited
~Tp Registration Number: [BBI/IPA-002/1P-N0O291/2017-18/10849

1.2, It is submitted by the Applicant that it did not receive any claim
from any creditor and the equity shareholders remained the only class
of stakeholder for distribution of surplus liquidation funds. The relevant
Final statement of Accounts filed by the Liquidator is reproduced

overleaf:
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LASTLINE TECH
LIGUIDATOR'S FINAL STA

GILS PRIVATE LIAITED - IN VOL LIQ
NT CF ACCOUNTS - RECEIPTS AND PAYMENTS

RECEIPTS PAYIMENTS
Amount . - funount
Oste Farticutars {0 8%} Date Particutars Nature of payment (in KRS
sod:
ce Realised 762551
. Liouiiation expenses
Liuidatar fee paid (alte -
04.03.2027 4 Liquidation aapanses 21860
3l 70155 ¢ |deducting 105} 4 !
03 deducied and osid uu TOS - s per seetiom 1941
2023 . ! 4K
Dqaie0 tiquidator fee of Trecine tax av 1901
Distribution 1o sharcholdery o
5 4l pawd on . :
9032002 Tf)u{dbcd‘%c L‘c and gado TON - s per seciion 194 65315
D R KR R g d ulcn rquit | A
R £ b‘m SRS Lol Tneonte ex act 1961
sharehoide’ !
Payment 10 YIMWARD — “ uit
Hayindn < R V| & -
22.03.2522 [SOFTWARE INDIA PRIVATE hf' e quity 4575
stacioko
LIMITED
T633

C

Ay
\

HOud

Sihalb

Y

5]\

NG ‘/’dédf)‘ﬁ‘n\qm P
TS T Alealegies Private Laviwe
PPA- “\V R TRt W BAA B
\b=0h-20tt

Prace Cuimbatore

A‘_
&u

4

\

LASTLINE TECHNOQLOGIES PRIVATE LIMITED - I VOL LIQ

LIQUIIDATION STATEMENT - REALISATION ANDO RISTRIBGUTION

PARTICULARS ADNAOLINT {10}

TOTAL UCUUIGATION FUNDS AS OMN LIQUIDATION COMMED 7HBI TS

LIQUIDATION EXPENSES INCURRED AND PAID BEFORE Gams
TRANSFER OF FUNDS TG UQUIDATION ACCOUMNT R

LIQUIDATION FUNOS TRANSFEMRRED OF FLINDS TO GGG
LIQUIISATION ACCOUINT il

IS TR VICS N

TOS DEDUCTED AND PAID ON LIQUIDATOR FEE B700
TS DEDUCTED AND POl ON DISTRIBUTION TO €Ty GS216
SHAREHOLDER
LIQUIDATOR FEE PAID G 3UHG
: - LUABLS
DISTRIBUTION TO EQUITY SHAREHOLDER :
52551

Dater: Vin - 2%~ Z@ 2 R
PIRCeT o aa oo v k12 Pas

g/\/ b e
(o A /) g
=3 dvv‘ux Gexppur

;ddl, ol Lastine Techmnologias Private Lirmvited
..xP Rep No. [BBI/IFA-OOZA--NOO 2% 2 /2017 18/10829
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13. It is further submitted that after the payment of surplus/residual
amount to the members/shareholders of the Corporate Person, the bank
account of the Corporate Person was closed and thus, the liquidation

process stood completed.

14. The ROC has filed its report on 17.08.2022 and has not raised
any objection. The operative portion of the ROC’s Report is reproduced
below:
“6. Further as per data available and maintained no
inquiry/inspection/complaint/legal action has been
proceeded/pending against the subject Company. That this
office has complied the above factual report on the basis of
the records maintained & document filed by the concerned

Company on MCA 21 portal.”

15. The Applicant has also filed a memo of compliance on
25.11.2022, wherein, it has submitted that filing of copy of Financial
Statements and Annual Return for FY 2020-21 with the RoC in terms of
section 137(1) and 92(4) is not applicable to the Company as mandatory
filing of the financial statements and the annual return would trigger
only when the company holds Annual General Meeting for the FY ended
31.03.2021 and adopts the financial statements for the Financial Year
2020-21. It has further submitted that in accordance with the
submissions made before the NCLT and the requirements of the
Registrar of Companies, a copy of audited financial statements along

with the required e-form AOC-4 and Annual Return in e-form MGT-7 of

(IB)-450(ND)2022 %/

Lastline Technologies Pvt. Ltd.

Page 15 of 17



the Company for the Financial Year 2020-21 has been filed with the ROC

on November 14, 2022.

16. On examining the Application, documents annexed therewith
and the submissions made by the Voluntary Liquidator, it emerges that
the affairs of the Company have been completely wound up, and its
assets completely liquidated and there is no litigation pending against

the Company.

17. In the light of the documents & facts placed on record, averments
and the submissions made by the Applicant/Voluntary Liquidator, the
Company deserves to be dissolved. Accordingly, this Bench directs

that the Company shall be dissolved from the date of this Order.

18. The Application stands Allowed accordingly.

19. In terms of Regulation 41 Insolvency and Bankruptcy Board of
India (Voluntary Liquidation Process) Regulations, 2017, the Applicant/
Voluntary Liquidator shall preserve copies of all such records, which are
required to give a complete account of the voluntary liquidation process.
Further, the Applicant/Liquidator éhall preserve a physical or an
electronic copy of the reports, registers and books of account referred to
in Regulations 8 and 10 for at least eight years after the dissolution of

the corporate person, either with himself or with an information utility.
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203, The Applicant is directed to serve the copy of this Order upon the
Registrar of Companies (ROC), with whom the Company is registered,
within fourteen days of receipt of this Order. The ROC shall act as

necessary upon receipt of a copy of this Order.

P | =
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(L.N. GUPTA) (BACHU VENKAT BALARAM DAS)
MEMBER (T) MEMBER (J)
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